
 

PRESENT: 

 

For the Applicant  :  Mr. Rasesh H. Parikh, Advocate. 

For the Respondent  : 

 

ORDER 

   

This application is filed under Section 9 of IBC, 2016. 

Issue notice to the Corporate Debtor. 

The Applicant is directed to serve notice upon the Corporate Debtor by Speed-

Post and E-mail and to file an affidavit of service of notice within two weeks.  

The Corporate Debtor is directed to file an affidavit in reply within seven days 

by giving a copy to the other side and other side may file rejoinder (not more 

than five pages) within seven days thereafter.  

List the matter on 22.08.2022  

   -SD-            -SD-  

KAUSHALENDRA KUMAR SINGH                          MADAN B GOSAVI 
      MEMBER (TECHNICAL)                 MEMBER (JUDICIAL) 
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Order delivered on ..21/06/2022 

Coram:  

  

Madan B. Gosavi, Hon’ble Member(J) 
Kaushalendra Kumar Singh, Hon’ble Member(T) 

 


